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Civil Procedure Code, Transfer of Property Act, Specific Relief Act,
Law of Contracts, Sale of Goods Act and Partnership Act

oo Wifast Sis, TRAWT ITH wiuet 3fae, Wiifthe fifow ofae,
@ T FIae, U 3% TS 3iae T Ui 3tae

Time : 3 Hours Max. Marks : 100
98 : 3 A T[T : 100
Note :
o

(1)  All questions are compulsory.

(1) wd gy Grsfau snavaew .

(2)  Question No. 1 carries 20 marks. All other questions carry equal marks i.e. 16 marks each.

() W¥A HUTH ¢ B Ro T[0T YA IAd Td YY1 TUIT TUIE L& 707 37Ted.

(3) Your answers must be to the point, wherever possible quoting the specific provision of law.

(3) I HeHT STUMEM, AEvEH 49 ST qgal T HUam.

(4) Do not reproduce any question. Write only question number against the answer.

(¥) IWYTRAR T3 T2 fog T8, e U8 Hid T HET S (og.

(5)  Wherever option has been given only the required number of responses in the serial order
attempted shall be assessed. Excess responses shall be ignored.

(4) =1 HAM SHSIRA s gv disface sedie o waM 3fad g Taeisded gyt W Hed
JUTTS Sdie 9 3afd fdafied ST yeaiel 3w T9Es] R ATgId.

(6)  “Other than cited cases, a candidate should not write roll number, any name (including
one’s own), signature, address or any indication of one’s identity anywhere inside the answer
book otherwise the one will be penalised.”

(8) "' STRTETES feoedn WaRuNf¥am SIRYFEF= STHe WIId HI3E SHGIRM d3& ®Hi®, @
fefha gaui™ e, WY, v fohen snueh few UM g TR &% . Y ) e uE 3

(7)  English version of the question shail be held to be authentic in case of any ambiguity.

(\9) HIUIATE! FehCeA] HegraAr feerdta, Sustt avia stfasa v SRS,

P.T.O.
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(8)  All the questions should be attempted in one and the same language either in English or in
Marathi.

(¢) SHEIRM Wd yyare] I S fohan RISt Arden! U AR 9mva fofed witsm.

(9) Candidates are expected to answer all the sub-questions of a question together. If sub-question
of a question is attempted elsewhere (after leaving a few pages or after attempting another
question) the later sub-question shall be overlooked.

(R) IHCARM Y JYAMIG IUTEIE! ST T Hieaadrd] hgd. IS Th SUYYA THihe o gud
TR (FTE IS WigH 1 319 Y9 GIegd deidl) Heaead gal ofd #al SRe.

1.  Write a Judgement on the basis of the facts narrated below :

QIS TR hoed] HYAEE Frafio fogr :

While writing Judgement :
(a) adhere to the contents of Judgement as required under the Code of Civil Procedure.

(b) frame and answer the issues properly.

(c) whenever necessary, fill up the details from your imagination.
(d) give legal, logical and proper reasons for your findings.

(e) conclude the Judgement with a proper Operative Order.

=rafoig fefedr :

(a1) feami srer d@iedwed sifida srown age 9o w1
() A d R Frel A e A | W .

(F) NETIRATHR THAT FETARERATIR TR oL

(%) g=n frwwfen qeaed qheTd, HECYR o 97 wRu .
(3) A A eAfam snew foga =t See F3.
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Averments in the Plaint

Plaintiff and Defendant No. 1 start business in partnership investing 1/2 share each in the
capital of the business. Defendant No. 2 is the brother of Defendant No. 1. He gives his premises
for running the business without charging any rent. Subsequently Defendant No. 1 retires and his
minor son is accepted as partner. After some period, plaintiff files a suit for dissolution of partnership
firm claiming half share in capital and profit and requesting the court for settlement of accounts.

Averments in the written statement
Defendants request for dismissal of the suit on following the grounds :
(1)  As partnership Firm is not registered, suit itself is not tenable.

(2) Plaintiff alone cannot take a decision of dissolution of partnership. Defendants want
to continue with the business.

(3) Plaintiff does not have half the share in capital and profit. Defendant No. 2 is also a

rd
silent partner and entitled to 3 share as the partnership premises belong to him.

(4) As the son of Defendant No. 1 a is minor a suit is not tenable against him and his share
cannot be liable for the loss, if any, in the business.

FRYATAS HIA

AT 9 Flaarel 7. 2§ THA A% WRIEH=A AG9Eel geard sk, e - sigae
AN HIedd.  giqaral 7. R 81 Yidens! 7. ¢ 9 Wi AR, JiaaRt A I 8 =l S 9riER! SeErEe
FIEIE! WS 7 Hdl IR <l SN Yidanet 9. ¢ STaurany g gl ST &= 319 qotal YiikR
U 9IS e . G e A AR Geen S St 3 @ wieds o TwEmyel fe e
fHesran & T feviia ST ATen WU ST Ll

EARRLIRICREDE]
gfqard) Eeie HRUNER! ST T§ hevgrE] foqdl S :
(1) TR e Figuiigd THAN 8 a1 AeuR AL
(2) oK MFTER FYwR VAT Tha®! (019 Sl R . Jiqarin saadrd =g SanE
3R

(3) @ wigde a Twa e fee TR giiensl |, R @ § g9 Yrier S8 SR & @ S

(4) IfET =, ¢ =1 o ST ST T fa%s I 91 viehd ARl S SHEHEdie JHarHe
T e STHvR .

P.T.O.
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Answer any two of the following sub-questions :

WIGIGUH! RHIOTATE I SU-YF=t I o -

(a)

)
(b)
()
(©)

(%)

Discuss the statement “Exclusion of Civil Court’s jurisdiction is not to be readily
inferred”.

H feanvll =ITaTedTe SATRRA ATE! Y STH HeshHes!| dhiedl A9 T4, 91 Ay == 6

Discuss in detail provisions relating to execution of money decree from garnishee.

U] AN FSCRIFSGT T gHATTE SATasau JrHad! aiq= gfawr == &4

“If one suit is disposed of, second suit in respect of the same property between the same
parties cannot be tenable”. Discuss this statement.

" gl el AR e sk aTed @GR A gEY 1l RIEQYRIE T
wd AR A fgumrE ==l w5,

Write short notes on any four of the following :

Q@i wITTETel TR Hauid fou fosr

(d)
(%)
(e)

(%)

Suits by or against corporations

HEMeEaMl oo fhal AgHeaiargd <@

Rights and liabilities of mortgagee

TRETNRETE ATUHR g iad

Execution of a decree for specific performance of contract

fafere s QU 6T SvaTeA1 gRHATATE] A

Performance of Reciprocal Promises
e A ae
Suit for possession of immovable property based on previous possession

e qreaTat MY 790 fHesshd = qaT AIToAT= STa
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Answer any two of the following sub-questions :

Go@de! HITTETE g1 3u-Fer= It ot

(@) Discuss the relevant provisions of Injunction under the code of Civil Procedure and
Injuction under the Specific Relief Act.

(1) feamit s=m Gfedr anfor fafere {somn seer amdie arE=n gpEauTde aqedr =i

.

(b)  Elaborate the correctness of the statement, “lease and licence are two different
transactions”.

() ‘'uTEuEt 9 ara] YRE § Gl 9vled SRR ARd’ A1 faurren geras afawr ==t
.

(c) Discuss under which circumstances specific performance cannot be granted ?

(F) v IRfedme fafire foer SR gdar e AR A8 aret 9= &9,

Answer any two of the following sub-questions :

WSIGUSH] RIUTATE I SU-yyi= I Tt

(a) Discuss the terms ‘Ostensible owner and Fradulent owner’.

(31) ‘=Rt TrEe i ' sequl Wiew’ AT S Yeg WEHTST w4l .

(b) Discuss whether the powers of the Court Commissioner and the Court Receiver are
the same or different ?

() IESIH THSEN A 9 =aedn Hoed {fus sifusr arg™ o) 9vres orea ar=
== F.

(c) “Once goods are sold, the seller ceases to have any rights and liabilities”. Discuss the
statement.

(%) '‘uwel oo fawmen #1 fosha™ g9k 9 SaraeHal §Ywr daa . a1 faumrt ==t #4.

Answer any two of the following sub-questions :
Te@Ue! HIUTATe T 39- e T el

(a) Discuss the statement, “Once the trial starts, amendment in pleadings cannot be
permitted”.

(31) ‘'Ueher AT AU EA ACAER gl -idaei Al HUAed e/ GENO S ad
. farr == w5

(b) Discuss “onerous gifts” and “universal donee”.

() “‘wur e’ ot el srerar’ Al ==t F.

(c)  Discuss provisions relating to cancellation of instruments.

() TEAUAS & FOAEETA o ol H.

(d) Free Consent

() T gHdl

-00o0-
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Indian Penal Code, Evidence Act, Code of Criminal Procedure,
SC & ST (Prevention of Atrocities) Act, 1989 and Protection of Civil Rights Act, 1955,
Essay on Current Legal Topic

Freom o TS, TEISTH e, ®ig 1w faitme WifdsT,

TEE! 3T THeT ( Ty attw Fifeia ) ofae, 1989 3T Wikew™ 3w faedie ey 3fae, 1955,

w2 for effuradis fay

Time : 3 Hours Max. Marks : 100

9% : 3 A 0T : 100

Note :

(1)  Question Nos. 9 and 10 are compulsory.

(2) W% FHIH R F Ro AfTamd .

(2) Answer any six from the remaining questions.

() ART YA SIS Hal Y97 s,

(3) Marks to each question are indicated by figure in the margin on right hand.

(3) TEHERIT I IS SHHIG s T <l

(4) Wherever option has been given only the required number of responses in the serial order
attempted shall be assessed. Excess responses shall be ignored.

(¥) SO HAM ISR Ufeze yva diefaes aadie @ wam e gyrgeisden yeE ST G
IS ST o Feiila AqeR SO TR S TUHS! SR 8.

(5) Do not reproduce any question. Write only question number against the answer.

(w) SRR Y97 21 fog T, I¥7 HAK TG hed IO o, ’

(6) Other than cited cases, a candidate should not write roll number, any name (including one’s
own), signature, address or any indication of one’s identity anywhere inside the answer
book otherwise the one will be penalised.

(8) REUENES 3w JHTiEEy SWYRH= Ao 9id HIde SHSIRA do& hHis, @&

fohan gaua 719, WL, vw foher et sfiw@ U fomg g @ &, eren q fee 9 ot

P.T.O.
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English version of the question shall be held to be authentic in case of any ambiguity.

(\9) HIVIATE FehTCA Hagren feerdta, st oA sifudhd qHsTS SEe.

(8)  All the questions should be attempted in one and the same language either in English or in
Marathi.

(¢) INCTRA Fel g IR G fehen WIET i) ww WA Wiid fefzet wiwet.

(9) Candidates are expected to answer all the sub questions of a question together. If sub question
of a question is attempted elsewhere (after leaving a few pages or after attempting another
question) the later sub question shall be overlooked.

(R) SHTIRM YT YYAE SUNTT! ST TS Weaadrd! oled. TS T UYL Thihe d gad
TENHS (FTE TS WIET 91 1 U WIS dgAd) HIeaedrd O GO hel SEe.

1.  Explain the difference between a warrant trial and a summons trial. 10
S S0 TR Gl HURE Hefles Hich T .

2.  Write short notes on any two :
HIUTATE I STsileR Hier fear fose
(a) Facts of which a court must take a judicial notice. 5
(1) rEreaH S =AM U Sae qies 3T 92,
(by Difference between an admission and a confession. 5
(F) FHIS A FESIE TS Fleh TR H,
(c) Impeaching credit of a witness. 5
() wrefierre fayeraEder de o,
(d) Competency of an accomplice to testify and precaution to be taken while 5

appreciating his evidence.

(8) wESTIUEAT= Wel JuATs= WEHAT STUT T Waf= Ugo1 A1 saraar e,

3.  Explain in detail the right of private defence with special reference to the instances 10

when it extends to causing death.

QIS gr=ra sHoaren o fosiva: 7o gsfan vda=n gamm faa=m .
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Write the difference between any four :
W forr (@IvTE &) -
(a) Common Intention and Common Object ' 2,
(31) HEM g MV GHH @8

(b} Theft and Extortion 2,
() =R 3nf FoRgew

(c) Preparation to commit dacoity and assembling for the purpose of dacoity 2%,
(F) TS F@vErE qEaar) T ST SIS T ST

(d) Wrongful Restraint and Wrongful Confinement 2%
(3) Ry suftr I afdy

(e) Kidnapping and Abduction 212

(3) 3T9TgA 0T 798I

(f)  Criminal trespass and House trespass 21

(%) TRISTERIUTA TfashmoT 7T 8- 3tfashmor

Explain with illustrations when the charges can be joined ? 10

IR G FH il I3 ¥ TSR0 fowie &,

Answer any two :

SHIOTTE gren= S fow :

(@) What is the use of the diary to be maintained by an investigating officer during 5
trial ?

(37) 3T AR STerETeAT e SR TEedrsl Sl 1 8% wehdl 7

(by When unlawful compulsory labour constitutes “untouchability” ? 5

() TRYIT KA FH FASATH S T ' TG U 3T 3T Shegl AT ?

(c) What are the presumptions as to the offences under the Scheduled Castes and 5
the Scheduled Tribes (Prevention of Atrocities) Act, 1989 ?

(%) orYf=d St 9 STgfea s (STa=RE gfasy) Afufem, 1989mﬂ?s11-—@1m%ﬁa
HIV T TR GRS S 2

(d) When police may arrest without warrant ? 5

() e feamd TPy 581 3EF H& Yehdld ?

Write a detailed note on presumptions of facts and law with reference to their effect. 10

qem anftr Frae fawas feqsiared snfor @iien gftommien deui foasga fewmit fogt,

P.T.O.
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Write short notes (any two)
wftra feaoft fegr (RToTemét aﬁ )

(a) Stoppage of summons case trial
() w9 @A ot

(b)y  Closure report of a case

(§) WU Sl A

(c) Levy of fine

(%) %odgE ag

(d)  Further investigation by investigation officer

(T) FAYY AfywEIM FUaArEl s qud

Write an essay on any one topic (800 words) :
TS TehT fowamer fray fomt (¢oo =)
(a) Increasing participation of children in sexual offences - a challenge.

(31) O sTquived gt ded FEHTT - Teh ST,

(b) Collegium system of appointment of Judges Versus Judges Appointment
Commission.

() Argdte T AEd AT Yoe! fats =l TR ST
(c) Witness protection - a challenge to judicial administration.

() FEdER W - =i FIE B UF Aeam.,

20

10.

Write a judgement on the following facts :
el qemenyn fehreTs fog -

A & B are ferry operators doing their business across the same creek. One night
‘A’ carries the boat of ‘B’ to the otherside of the creek clandestinely and leaves it there
duly anchored. On the complaint of ‘B” police carryout investigation. ‘A’ is arrested
and chargesheeted in the court of JMFC Alibag. Boat is found intact and is seized
during investigation.

During trial enough reliable evidence is led to attribute authorship of the incident
to ‘A’

Asstt. Govt. Prosecutor argues that theft by ‘A’ is duly established. According to
the defence that “A” had not retained the boat which is intact and there was no gain to
him. Alternatively A claimed benefit of the probation of offenders Act.

‘A v T EEMY A YT aTEeh gl SAaHR had. Tkl T T Tad
g = R we Yedil A9 arafn AR TA dedl. ‘9 = fratdes fo aue
FAM. I A1 Jaeredd sMeesd i df e Fvam 49, ‘o' favg T srolem Ade
1.8 9.9, A1 IS SINRY 93 qIgedr.

WA 31’ 7 U et heardl QT fEsRE quen SR,

Tereas HRhR IfEiai 9 giaaare e & e’ A =i e fag Bh. 99
T&H ST 9 Hael H1 ' A G dE FETEE! W6 Jqod! ARl o ft gatatda
3TE, Y HIVATe! WIFel Soel el faswear ‘a1’ + uftfasn sifufemren wrer Svam Ayt
Ha.

20
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